INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
7t Floor, Mayur Bhawan, Connaught Place, New Delhi - 110001

1* July, 2019
The Insolvency and Bankruptcy Board of India Research Initiative, 2019

1. Objective
This Initiative aims to promote research - legal, economic and interdisciplinary - and discourse

in areas relevant for the evolving insolvency and bankruptcy regime in general, and that in
India.

For the purpose of this Initiative, ‘researcher’ means an individual, a team of individuals or an
academic Institutewho or which undertakes research under hinitiative. Where it is a team
of individuals, the individuals shall identify one of them as the lead researcher who will be
corresponding with the Insolvency and BankruptcBoard of India (Board). Where it is an
academic institution, the Institute shall identify a faculty member as the researcher who will be
corresponding with the Board. However, all individuals in the team, or the academic Institute,
as the case may b&hall becollectively responsible for the obligations under this Initiative.

2. Commencement
This Initiative shall open from1* August 2019.The research proposals may be submitted from
1** August, 2019 onwards.

3. Communications
All communications undeand for the purposef this Initiative shall be through-enail. The
Board shall correspond from e-mail id research@ibbi.gov.in.

4. Research Proposal

A researchemay submitaresearch proposak under:

I. A research proposal may be e-mailed at research@ibbi.gov.in.
il. The research proposal shall beeb and focusseth about1000- 1500 words (excluding
footnotescitations and references)

ili. The proposal il present a welposed issue, literatursurvey, the research strategy,
sources of data, the expected contribution and references.

iv. The proposashall not explicitly or implicitlydivulgethe nameor identity of the researcher
anywhere, except ahefront page.

iv. The front page of the pposal shalbe as under:

Title of Research: EEEEEEEEEEE.
Broad Area ........ccoiiiiiiiiiiiiiii (Choose from areas listed in Para 5)

Tel: EEEEEEEEEEEE

Undertaking
| undertake that:

a! The research envisaged under this proposal is orjginal
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b.! I shall abide by the provisions of ttesolvency and Bankruptcy Board of Ing
Research Initiative, 201@nd

c.! | shall complete theesearch and submit the research paper within six mont
approval of research proposal by the Board.

Signature of the Research

5. Issues for Research
A researcher is free to work in any area relating to insolvency and bankruptcy. However, a
illustrative list ofareadfor research are listed below:
1.! The IBC for economic growth;
2.! The IBC for ease of doing business;
3. The IBC for value maximisation;
4. Measuring the impact of the IBC on corporate finance;
5.! Measuring the impact of the IBC on debt n&irk
6.! Measuring the impact of the IBC on entrepreneurship;
7.! Balancing interests of stakeholders under processes under the Code;
8. Freedom to exit, the ultimate freedom;
9.! Observing and measuring behavioural change amongst the stakeholders of IBC;
10.Effectiveness bthe IBC Processes visvis other options for resolution and recovery;
11.IMatrix for assessing outcome of the IBC processes;
12!Building capacity in the ecosystem for economic freedom;
13!Databases for insolvency and bankruptcy;
14 lInstitutions for insolvency regime
15.Information Utility;
16!Insolvency professional agency;
17 linterfaceof tax lawsand the IBG
18!interface offoreign exchange lawand thelBC;
19.Interfaceof securities laws and the IBC,;
20/!Interface of company law and the IBC
211Accountability of professionals;
22 Valuations for insolvency and bankruptcy
23IValuation standards
241Cost benefit analysis of regulations;
25]Regulatory impact assessment;
26.Use of technology in processes under the Code
27 linsolvency and Bankruptcy Board of India;
28ICorporate insolvency resolution pess
29lLiquidation and voluntary liquidation processes
30.Early warning of stress in a corporate;
31!Fairness and Equity icorporate pocesses under the Code;
32Vertical and horizontal equity icorporateprocesses under the Code;
33.!Developing market for stressadsets;
34 1Dealing withinformation asymmetry in market for distressed assets;
35.IMoratorium undethe Code
36.!Essential Servicasnder the Code
37.1Cross border insolvency;
38.!Group insolvency;
39.Withdrawals from corporate insolvency resolution process;
40.)Pre-packs;
41)Avoidance transactions
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42 IForensic audit

431Timelines for insolvency resolution;
44)Corporate debt market

45 IFacilitating the Processes under the iBC
46.1Scheme oincentives and disincentivesnder the Code
47 IFresh start process;

48lIndividual insolvencyesolution process
49.Bankruptcy process

50.!IBC and MSME;

511Emerging jurisprudence;

52 INon-obstante provision in IBC;
53.Mediation for insolvency resolution;

54 IEnforcement and adjudication mechanism;
55.IProsecutionand

56.1Any otherarea relevant for stakeholders

6. Evaluation of Research Proposal

(1) A research mposalshall be screened by the Boar verify that it isappropriately
structured and is covered under théiative, within a week of its receiptf found to be in

order, it will be sent to a referee for evaloat

(2) The referee shall evaluate the research proposal on the following criteria: (a) Does the
proposal address an important issue in insolvency and bankruptcy regime in India; and (b) Does
the proposal offer a clear methodology to address the said issue.

(3) The referee shall sendeferee report in about 1000 words withfteen days of receipf

the research proposal from the Board. iHay make suggestions to improve the research
proposal. The refer@seportmust clearly indicate: Accept, RejectResubmit with suggested
modifications.

(4) Based on the refeeOseport, the Board shall accept or reject a propdsed. Board shall
communicate its decisido the researcher along walcopy of the referee report in the interest

of transparency.

(5) The Board shall endeavour to support the researcher with data, to the extent available with
it, on his request. Howevenability of the Boardo provide data shall not be an excusether
researcher tescape fronmis obligations.

(6) The Board shalpay a token amount of Rs.5,000 (Rupees five thousand only) to the referee
in appreciation of his work.

7. Research Paper

(1) The Researcher shall complete the research in six months from the date of approval of the
research proposal blg¢ Board. On completion of the research, the researcher shall submit:(a)
the research paper, (bL@00word nontechnical summary of the pap@&he papeshall not
explicitly or implicitly divulge the name and identity of the researcher anywhere, excép

front page

(2) The front page of the research paper shall be as under:

EEEEEEEEEEEEE..
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Tel: EEEEEEEEEEEE

Undertaking
| undertake that:

al This work is original and previously unpublisheahd
b.! This work has been done in accordance wht provisions of thénsolvency ang
Bankruptcy Board of India Research Initiative, 2019
Signature of the Research

(3) The format of theesearctpaper shall be as under:

¥ Microsoft word document format (.doc/.docx format);

¥ Font Times New Roman, uniform font size for headings (Decsyaterm Font sizel4)
and text (Font siz&?2);

¥ Line spacing of text throughout.5, indented quotations and footnete®;

¥ The word count of the paper could range between 860000 words (exclusive of the

citations, references arootnotes);

Define he technical terms and abbreviations the first time they appear in the text;

Any consistently applied recognised style/ format of citation is acceptable;

Using online crosseferences is encouraged, but tasearcheshould ensure that all the

weblinks ae correct and up to date.

8. Evaluation of Research Paper

(1) Theresearchpapershall besentto one refereéor evaluation. The referee shabtnsider
whether the issue has bemrificiently researched and welevelopedand whether the findings

are persuasive

(2) The referee shall sendeport in about 1060500 words within fifteen days of receipt of

the research paper from the Board. i@y make suggestions to improve the research paper.
The refere®sreport must clearly indicate: Accept, Reject or Resubmit with suggested
modifications.

(3) The refere®geport shall be shared with the researcher to enable him, if required, to re
submit the paper. The-submitted paper shalmilarly be sent to the referder evaluation

(4) Based on the refer@seportand considerations such as the sovereignty and integrity of
India, the security of the State, friendly relations with foreign States, public order, decency
morality, contempt of court, defamatioetc.,the Board shall accept or reject a research paper.
The Board shall communicate its decision to the researcher along with a copy of th®eeferee
report in the interest of transparency.

(5) The Board shajpay a token amount of Rs.10,000 (Rupees ten thdusa) to the referee

in appreciation of his work.

(6) If the referee accepts the paper, theearcher shall be paidresearch scholarship of
Rs70,000 (Rupeeseventythousand onlyYUS$ 1,000for a foreign researcheto partially

meet the expenses incurred by lionor on the research.

9. Referring

(1) For the purpose of referring undeéara6 and8, the Board shall maintain a paneleferees.

This panel shall be confidential. The panel shallréeonstituted periodicallypased on
evaluation of performance of the referees.

(2) The refereeing process Para 5 and 6 shabe double blind,that is,researcher will not

know the identity of referees and vice versa. Further, to ensure the anonymity of this process,
the researchas prohibited fromputing the paper or its abstract in any forom any URL or
otherpublic platform
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10. Publication

(1) The Boardmay publishthe research papen its website It may invite at its expensdhe
researcher to make a presentatiothefresearch paper to an appropriate audience.

(2) The Researcher may publish the research paper anyovhese it in any other manneith
an acknowledgement thtite paperis prepared under the IBBI Research Initiative.

(3) The Board shall be free tolgish the research paper use it in any other mannter non
commercial purposes, while acknowledging tihat papers the work of the researchender
the IBBI Research Initiative

11. Review

(1) The Board reserves the right to discontinueltigative at any time.
(2) The Board shall review tHaitiative from time to time.
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